
 

DISCLAIMER: This document is being furnished to you for your information by PRS 
Legislative Research (PRS).  The contents of this document have been obtained from sources 
PRS believes to be reliable.  These contents have not been independently verified, and PRS 
makes no representation or warranty as to the accuracy, completeness or correctness.  In 
some cases the Principal Act and/or Amendment Act may not be available.  Principal Acts 
may or may not include subsequent amendments.  For authoritative text, please contact the 
relevant state department concerned or refer to the latest government publication or the 
gazette notification.  Any person using this material should take their own professional and 
legal advice before acting on any information contained in this document.  PRS or any persons 
connected with it do not accept any liability arising from the use of this document.  PRS or any 
persons connected with it shall not be in any way responsible for any loss, damage, or distress 
to any person on account of any action taken or not taken on the basis of this document. 

 

 
 

 
 

The Plantations Labour (Tamil Nadu Amendment) Act, 1996 
 

Act 41 of 1996 
 
 
 
 
 
 
 
 

Keyword(s): 
Central Act Amendment, The Plantations Labour Act, 1951 
 



TAMIL NADU QjW ERNMEIC'IG GAZE'I'IE EXTRAORDINARY 239 
- w e ? >  

-\ -- - -  -- ---- 
The fcircwrng Act of the Tamil n'ada Legislative Assembly received the asscnf 

of the Prevdellf on the 15tl5 lVo\mAbc. 15Sd a t d  1s 1,eltl;y published for general 
information :- 

ACT We. IP OF 1996. 

Ail  A G . ~  ~ L * I  rher to c;nrend the Pfuntations Labour Acr, 1951 in it& cpplicarion to 
the Stute o j  Tartril Nadzr. 

BE it enl:ctef 1 ~ )  the  LeiisIative A L  jan,blj. 01 t he  State of Tamil Nadu in the Forty- 
sevent!l Year of the Repl~!~lic of Inc ia asfol:>ws :- 

1. (1) This Act may be called the P1ar:tatior.s Ealjour (Tamil Sai:u .4 rite ic.- Short tltle, 
ment) A c!, 1996. extent and ; 

co:nmence- 
me.? t. 

\t) 1 t cxtenci s to the wlhoie of the State of 'Tamil Nadu. 

(3) It shall come illto force at. once 

2. S ectiut 16 of the Plrtntatio,;~ Labour Act, 1951 shall be rei~umbere.! as Amc~dmtxr  
sub-section (1) of that section ancs after sub-section ( I )  as so renumbere.,, the of section 
f ~ H o w i . : ~  su'3- scctiorl sl-all be aCiCtx' . namdy : - 16. 

"(2) The authority ~pecified in the rdes  made under clause (e) of sub-section (1) 
to order eviction of any worker from h i s a ~ ~ ~ m ~ . t i o n  provided by the employer, 
shall have the sanle powers asare vested in a Civil Court under the Code of Civil Pro- 
cedure. 25'09 C(:a,tral Act  V of 19C8) in ordering S U C ~ ~  eviction.". 

/ By ord as: af tha Govmoi) 

A. K. RAJAN, 
Secretary to Govarl~mar~t, 

I 

Law Department. 




